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U.A.No.1111/03 

24:03:2004 

Hon'ble Mrs. Meera Chhibber, JM 
Hon'ble Mr.~.C.Chaube,kPI 

Non e for the applicant even in the 

r evi sed call. Shri K.P.bingh, lea rn ed counsel 

for th e: r es pond en ts Jusa present. 

It i s seen vice order d~tpd 17 . 11.C3 

~pplicantScounsel was dir ected to inform to 

r egi s try about th e l atest address of r espondent 

no s 9 and 11 and a lso th e corr ect descI'i ption 

and address of respondent n o.12 so th a t the 

notice c ould be sent to th em but till da te 

applicant' s couns e l h as not even supplied 

the inf orm a tion to the r egi stry as was re ~uired 

by the Court. It i s seen t h a t applic ant is 

not inter ested in pr osecu ting th e c ase . The 
in default 

--.' 

same l. s accordingly di ssmi ss ed/ for non pr os ecu 'ti on. 

A. M. J .N. 

Bri j esh/ -
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